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(i) A statement (Hindi and
English versions) explaining rea.
sons for not laying simultaneously
the Hindi version of the Annual
Report of the North Eastern Hill
University, Shillong, for the year
1977-18,

[F“land in Library. See No, LT-
4400/79.]

ANNUAL REPORT EIC, OF REGIONAL
ENGINEERING CoOLLEGE, CALICUT, AnD
Mormar Nemru RecioNaL ENvINFER-
w6 COLLEGE, ALLAUABAD AND ANNUAL
ACCOUNTS ETC. OF Visva BHARATI
UNIVERSITY, SANTINIKETAN FOR
1977-78

SHRI DHANNNA SINGH GUL-
SHAN: I beg to lay on the Table:-~

(1) A copy each of the following
papers (Hindi and English ver-
sions) : —

(a) (i) Annual Report of the
Regional Engineering College,
Calicut, for the year 1977-78,

(ii) Review by the Government
on the working of the Regional
English College, Calicut, for
the year 1877-78,

[Placed in Library. See No, LT-
4491/78.]

(b) (i) Annua] Report of the
Motilal Nehru Regional Engine-
ering College, Allahabad, for the
year 1077-78 along with the Ac-

counts and the Audit Report
thereon,
(i) Review by the Govern-

ment on the working of the Moti-
lal Nehru Regional Engineering
College, Allahabad for the year
1977-78.
[Placeq in Library. See No, LT-
4492/79.]

(¢) (i) Annual Accounts of
Visva-Bhaglati University, Santi-
diketan, for the year 1977-78
along with the Audit Report
thereon,
¢ili) Statement showing  rea-
sons for delay in laying the An-
nual Accountg of Visva-Bharati
University, Santintketan for the
year 1971.78.

VAISAKHA 27, 1801 (SAKA)
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[Placed in Libraty. Sce No, LT-
4483/78.}

STATEMENT CORRECTING REFLY To USQ
No. 8732 patep 26rm Armm, 1979 re,
ENTRY OF INDIANS INTO CoOMMON-
WEALTH COUNTRIES

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS * (SHRI SAMARENDRA
KUNDU): Sir, On behalf of Shri
Atal Bihari Vajpayee, I beg to lay on
the Table a statement correcting the
reply given on the 26th April, 1979
to Unstarred Question No. 8732 re-
garding entry of Indians into Com-
monwealth countries,

Statement

With reference to Unstarred Ques-
tion No. 8732, tabled by Shri Eduardo
Faleiro, and answered on 26th April
1979, on the subject of entry of Indi-
ans into Commonwealth countries, it
had been stated that Indian visitors
to Australia do not require a visa.
Actually no visa is required for Com.
monwealth citizens simply transiting
Australia for not more than three
days, if they hold onward bookings
such visitors holding ordinary pass-
ports are required tp take out a visa.

As our attention has just been drawn

to this inaccuracy, it wag not possible
to correct it earlier,

STATEMENTS SHOWING ACTION TAKEN
BY (GOVERNMENT ON VARIOUS ASSU-
RANCES, ETD, GIVEN BY MINISTERS, AND
ANNUAL REPORTS ETC, OF NATIONAL
Lapour INsTrTuzE, New DELHI ror
1977-78

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND  TRANSPORT
on the Table:—

(1) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section
619A of the Companies Act, 1958:

(i) Review by the Government on
the working of the Dredging Cor.
poration of India Limited, New
Delhi, for the year 107778,

{ii) Annual Report of the Dredg-
ing Corporation of India Limif&d,
New Delhi, for the year 1977.78
Along with the Audited Accounws
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And the comments of the Comptrol-
ler and Auditor General thereon.
[Placed in Library, See No, LT-
4405/79.] *

ATATEMENTS SHOWING ACTION TAREN
BY GOVERNMENT ON VARIOUS
ASSURANCES ~ ¥7C, CIEN BY
MumvrsTers, AND ANNUAL RE-
JokTs zT%. oF NATIONAL LABOUR

" INSTITUTE Nzw Druar »oR
1977178

‘Statemets showing mction taken by
‘Government on various assurances,
ete. giving by Ministers, and Annual
Qeports etc. of National Labour Insti-
mt, New Delhi for 1877-78.

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI
Larang Sai): I beg to lay in the
“Table; —

(1) The following statements
(Hindi and Pnglish versions, show-
ing the action taken by the Gov-
ernment on  various assurances,
promises and undertakings  given
by the Ministers during various ses-
sions of Lok Sabha:

(/) Statement No. XITI—
S.xte*nth S+ssion, rg76 Fifth"Lok Sabhe

(ir' Statenaent No. XVI—
Seeond Session, 1097

(iif) Statement No. XTV—
Fourth Sesion, 1978.

(iv) Statement No, VII—
Fifth Sewion, 1978. Sixth Lok Salha

{v) Statem=nt No, IV—
Sixth S-siion. 1978 .

(vi) Statement No, Il
T’y 3ion, 1970,

fPlaced in Library, See No. LT-
4498/79.)

(2) A copy of the Annual Re-
port (Hindi and English versions)
of the National Labour Institute,
‘New Delhi for the year 197T7-78
along with the Actounts and the
Audit Réport thereon,

[Placed in Library. See No. LT-
4400/79.]
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THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEOQO NARAIN): 1
to lay on the Table a copy of the
Metro Railways (Construction of
Works) Rules, 1078 (Hindi and
English versions) published in Noti.
fication No. G.S.R. 172 in Gazette of
India dated the 3rd February, 1870,
under sub-section (8) of section 44 of
the Metro Railways (Construction ‘of
Works) Act, 1978. [Placed in Libra-
ry. See No, LT-4500/79.]

————

11.85
MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following messages received from
the Secretary-General of Rajya
Sabha: —

(i) “In accordance with the provi-
sions of rule 127 of the Rules
of Procedure and Conduct of
Businesg in the Rajya Sabha I
am directed to inform the Lok
Sabha that the Rajya Sabha, at
its sitting held on the 1Bth
May, 1979, agreed without any
amendmen; to the Kosangas
Company (Acquisition of Un-
dertaking) Bill, 1879, which
was passed by the Lok Sabha
at its sitting held on the 380th
April, 1979.”

(ii) “In accordance with the
provigiong of rule 127 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to inform
the Lok Sabha that the Rajya
Sabha, at its gitting held on the
15th May, 1979, agreed  with-
out amendment , to the
Parel Investmenty and Trading
Private Limited and Domestic
Gas Private Limited (Taking
Over of Management)y Bl

1979, which was passed by the
Lok Sabha at its sitting ‘*held
on the 3th April, 1970.%¢

(i) “In  accordance with’ the
provisions of rule 127 of



